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RE. ADJOURNMENT MOTIONS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir 1 have given
notice of an Adjournment Motion.

I want to make a statement. I haye
given notice of that also. (Interrup-
tion)
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SHRI JYOTIRMOY BOSU: Kindly
allow me to read my motion: ‘Gov-
ernment’s failure in curbing commu-
nalism and regionalism as witnessed
by the events in Greater Bombay,
Kolhapur. .. (Interruptions), Then,
there have been communal riots in
Meerut, Allahabad and other towns.
Then there is this Shiva Sena commu-
nalism and regionalism in Bombay.
What is this Government doing?

“wfem” & Fzwared fogenT § @
TqTg E—38 97 WY fa=e g
Bl A

MR. SPEAKER: Kindly
inter-State matter.

resume

I do not deny that this matter is
very important. This is a very im-
portant matter. I do not deny any
chances of discussion on it. But, as
an adjournment motion, I have stud-
ied it thoroughly. This matter has
continued since a week.

SHRI SHYAMNANDAN MISHRA
(Begusarai): But eruption of violence
is a recent phenomenon.

MR. SPEAKER: This was the same
matter. Mr Dandavate was allowed
a week before last week; and last
week, on the same eruption of vio-
lence, Mr Dhamankar and Mr Nim-
balkar also spoke. I do not deny any
opportunity for discussion of debate
on it. I will welcome it. I have re-
ceived a number of call attention
motions on it. Would ycu like a call
attention or a separate discussion?
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SHRI ATAL BIHARI VAJPAYEE:
No call attention. Only an adjourn-
ment motion.

MR. SPEAKER: An adjournment
motion is not admissible on it.
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SHRI SHYAMNANDAN MISHRA:
Shall we passively look at the whole
situation when people are being mur-
dered and their houses are being
burnt?
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.MR. SPEAKER: If it concerns the'
Tiots, then it is a question of law and"

order for those States.

SHRI ATAL BIHARI VAJPAYEE:
Ne¢, Sir.

SHRI JYOTIRMOY BOSU: It is an
inter-State matter.

MR. SPEAKER: On the boundary
dispute and even on this riot, there
was a reference last week and a week
tefore. This is not an urgent matter
which suddenly arose; this is a con-
tinuing matter. The law and order
position of a State cannot come here.

SHRI JYOTIRMOY BOSU: My Ad-
jcurnment Motion states two things.
Obpe is this. The country is in the
grip of serious regionalism and com-
munalism. What is imppening now,
Sir, due to Shiv Sena violent agita-
ticns have taken place. There are vio-
lent riots in Greater Bombay, and
Scuth Indians are being suppressed
and repressed. In Meerut and Allaha-
bad serious communal riots have
taken place. The figures have been
given as regards U.P.

SHRI K. LAKKAPPA (Tumkur):
Laige-scale violence has taken place
there. Many South Indian hotels
have been looted in Maharashtra. We
are also agitated. There have been
sericus violence and arson.

SHRI ATAL BIHARI VAJPAYEE:
“‘Then you should support this djourn-
ment Motion.

SHRI K. LAKKAPPA: Not Ad-
journment Motion. We want a full-
fledged, full-scale discussion.

MR. SPEAKER: Kindly sit down.
It is said, Kannadigas are being beat-
en bty Maharashtrians. It is a matter
for the State administration.

SHRI K. LAKKAPPA: Sir, it is an
inter-State matter. Regionalism is
let loose in Maharashtra. This is an
inter-State subject. We want a full
discussion.

2675 LS—8

]

AGRAHAYANA 21, 1895 (SAKA)

Re. Adj. Mot. 226

SHRI JYOTIRMOY BOSU: Com-
munal riots have been there in Meerut
and In Allahabad. This is Centre’s
responsibilty. They have given fi-
gures about UP. They have admitted
that in U.P. communal riots have gone
up last year compared to the pre-
vious year.

MR. SPEAKER: So far as discus-
sion is concerned, I may say, I am ad-
mitting a Calling Attention I}lotion on
it.

PROF. MADHU DANDAVATE
(Rajapur): I am completely in agree-
ment with friends from Mysore, and
whether the atrocities have been com-
mitted on minorities either in Mysore
or in Maharashtra, such incidents are
condemnable. This is a matter relat-
ing to national integration and there-
fore the responsibility lies on the
Centre. It is the failure of the Centre.
Therefore, Adjournment Motion
should be admitted. This is my res-
pectful submission.

SHRI K. LAKKAPPA: Sir, let me
make it clear that I don’t subscribe
to the views of Mr. Dandavate. I
would like to say that these things
are going on in Maharashtra. It is
an inter-State affair. This may be
discussed fully here. I do not want
to subscribe to the views of Mr.
Dandavate. The Shiv Sena forces are
working and they are attaching the
Kannadigas. Let there be a discus-
sion here.

SHRI S. M. BANERJEE (Kanpur):
You kindly gave permission t Prof.
Dandavate and another hon. Member
from the ruling party. Under Rule
377 they made a submission but no
reply has come from the Minister.
Had he made a statement, this Ad-
journment Motion would not have
come, Sir. I want a discussion on this.

SHRI P. R. SHENOY (Udipi): rose.

MR. SPEAKER: Mr. Shenoy, kindly
listen to me. I had already admitted
a calling attention motion on it. Now
you want also a discussion under Rule
193.
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SHRI JYOTIRMOY BOSU: Sir, Yes,

ot o fow SR B AR
g faorm ® 1

MR. SPEAKER: Shri Limaye, 1
want to see some time a broad smile
on your face also! A]] the time you
are in a tense mood.

We shall fix the debate on it. The
calling attention fixed for tomorrow,
will, of course, not come. We will
have a discussion on it. You will tell
me what time will suit for this pur-
pose. This evening, there is a lot of
work.
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Mr. Shenoy, I shall certainly give
you an opportunity. Don’t get up
everytime when I am standing.

On the suggestion of Shri Vajpayee
—because he has got to catch some
train on some urgent work—I advance
the discussion on the Food Corpora-
tion from 4 P.M. to 3.30 P.M. But, if
you want to stay on, then I can ad-
just the programme.

SHRI JYOTIRMOY BOSU: It
would be done tomorrow. We have
to make a study.

SHRI ATAL BIHARI VAJPAYEE:
This is about the discussion on Food
Corporation.

SHRI JYOTIRMOY BOSU: That is
all right.

MR. SPEAKER: How will you be
able to come tomorrow, Mr. Vaj-
payee? You better cancel your pro-
gramme.
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MR. SPEAKER: So, tomorrow
evening we shall have this discussion.
But, the discussion on Food Corpora-
tion wil] be at 3.30 P.M.
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12.56 krs.
PAPER LAID ON THE TABLE

NOTIFICATION UNDIR ALL-IND1A SERVICES
AcT.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSO-
NNEL (SHRI RAM NIWAS MIR-
DHA):

I beg to lay on the Table: —

A copy of Notification No. G.S.R.
1278 (Hindi and English versions)
published in Gazette of India dated
the 1st December, 1973, containing
Corrigenda to Notification No. G.S.R.
433(E) dated the 9th October, 1972,
under sub-section (2) of section 3
of the All India Services Act, 1951.
{Placed in Library. See No. LT-

5973/73].

12.55% brs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following message
received from the Secretary-General
of Rajya Sabha:—

“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Condct of Business in the Rajya
Sabha, 1 am.directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the 10th De-
cember, 1973 agreed without any
amendment to the Burn Company
and Indian Standard, Wagon Com-
pany (Taking over of Management)

of U.P. Governor ta
Summonr Assembly

Bill, 1873, which was passed by the
Lok Sabha at its sitting held on the
6th December, 1973.”

12.56 brs.

RE ALLEGED FAILURE OF U.P.
GOVERNOR TO SUMMON THE
LEGISLATIVE ASSEMBLY

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): Having considered
the points raised by hon. Members
yesterday with regard to the alleged
failure of the Governor of UP to sum-
mon the ssembly within a period of six
months, I have to make this submis-
sion that there has been no contra-
vention or no violation of any consti-
tutional provision.

Two articles are directly concerned
in our coming to a decision on this
matter. One is article 174(1) and the
other is article 356. Both will kave to
be read together and in harmony. Ar-
ticle 174(1) does two things. It en-
joins on the Governor to call the
Assembly, and it also enjoins that the
Assembly should be called within a
specified period of six months, the
period beginning from the last day of
the last session and the beginning of
the first day of the next session. But
as I had said, article 174 also confers
a power on the Governor to summon
the Assembly, without which power be
could not have summoned the Assem-
bly. That is where article 356 in my
submission comes in for consideration.

It is not necessary to refer to the
whole of article 356 because amongst
other matters there are two matters
which are important and relevant for
the present purpose. One is that bv
the Presidential Proclamation under
article 856, he can declare that the
powers of the legislature of the State
shall be exercisable by or under the
authority of Parliament, and secondly



